269 Matiers Under Rule 377

giving reasons for immediate legislation by
the Hooghly Docking and Engineering
Company Limited (Acquisition and Transfer
of Undertakings) Ordinance, 1984.

MATTERS UNDER RULES 377

(i) Compcensation to farmers of Hary®o#,
Punjab, Rajasthan and Uttar Pradesh
whose crops bave been destroyed
because of breach in Bhakra Canal and

non-availability of electricity to Tube-
wells.
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(MR. DEPUTY-SPEAKER in the
Chair)

(1) Measures nzeded for shcial and :conomic
upliftment of women.

SHRI KAMAL NATH (Chhindwara) ;
[t is unfortunate that the status of women
has not been properly defined in the
economic and social uplift programmes.
The two major indices—of literacy, where
for every ten literate men there are only
seven literate women, and the index of
mortality—where the life expectancy of
women, is five years less than that of men,
women, in fact, are to ‘be regarded as an
economically weaker sections. With the
slow impact of progress on the social
family pattern, women’s dependence on
thg financial suppoit from husbands is in
constant jeopardy.

In the econom.c and social uplift
programme, the Indian women face discri-
mination in wage structure and financial
opportunities. Whether it b: the public or
the private Ssector, women receive lesser
wages than men. Th: tea Gardens have
womzan carning. 60 per cent of the men’s
wages. Job opportunities are denied to
most but a small fraction of thousands of
womszn graduiting each year. [t is, there-
fore, my c¢oatention that a series of
measures should be envisaged to extend
such social and economic independence to
women that would enable them to be
rehabilitated in our socicty with full
justice, economic and social, The banks



